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CENTRAL ADMINISTRATIVE TRIBUNAL
’ PRINCIPAL BENCH

DELHI. : | -

-MP No,2365/90

CeAe ND42379/1988, 4th October, 1990.

shri Arvind mishra & Ors Vs, UL Je & Ors,

\

ﬁpplicants througﬁ counsel Shri A.K. Beheraf

On behalf of the reepondents Shri P.H,Ramchandani,
5re counsel is prESent.

This M.P. N0.2365/1990 is listed today for
dirsctions, Three applicants, ie.e. 5/shri arvind mishra,

anand Mohan Sharan and Praveen Kumar have filed OA 2379/89,

\

They have prayed for a declaration that the second proviso

to Rule 4 of the Civil Services Examination, 1989

is uﬁconstitu%ional and for quashing of pnnexure p=2
to the ppplication, uhich is a letter isSue& by the
Government of Indis to the applicant No.1. They have
also pra;sd for a_directioh to the respondents to give
the applicants all Gpnsequential benefits. On behalf
of the applicant N6.1\an-argument was raised that -
¢a6dida£eé_uﬁé vere selected in the C.S.E. 1986 and
allocated to a service had been pérmittea to sit in the

1990 givil Services (Main) Examination and while the

applicant No.,1 wuheo succeeded in 1988 C.S«Ee and wvas

~allocated to the Indian Revenue Service, is not being
permitted to sit for the 1990 Civil Services (Main)

-Exzmination,

We have heard the learned counsel for the
applicants, The argument uasAthat there was diserimipatior

between those who had qualified in an examimation in
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1986 and in the earlier years as against those who
had qualified after 1987, . Ve de not find any.substance
in the argument, Similar point had been raised in the
case of Dr. Harmeet Sinoh & Ors. Vse U.C.I. (0A No.2008/90)
which we have rejected today. Ue‘, £herefore, reject
this Mmisc, Petition. e have aiso not found any merits
in the case of Shri prvind Mishra- applicgnt in the
O.A.

As far as the case of Apand Mohan Sharan, applicant
Noi? is concerned, it was prayed that he be alloued to
jein the Foundational course,of I.A.S. which is to
start from 19,8.1990 at Lal Bahadur ‘shastri National
Acadeﬁy of Administra£ion, ﬁUSsoorie. shri PJH. Ramchandani
appearing for the respondents,.states that the applicant
NO o2 has already been permitted to join the Foundational
Course at the Academy. ;he MeFo, therefore, has become
infructuous. We have noticed that the applicant has
succeeded in the CeSEe 1989 and appointed to the I.A.5 &
In view of the above; he is not entitled to any relief
in the O.A.

so far as the case of 3Shri Praveen Kumar, a-pplicant

NO0«.3 is concerned, he did not succeed in securing a

‘berth in the I.A.S. in the subseguent examination, He

is also not entitled teo any relief.

consequently, this 0.A. N0.2379/1989 fails and

is disposed of accordingly/
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{B.C. MATHUR) (AMITAV BANERJI)
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